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APPLICATION No. /& 9/&0‘6"5 OF 199
Appimam(s)% beﬁ K g &/O\% @@vﬁm )
- M ot )
' Respomdcm(sl [/\/L/-O N g ()2 \\és’) ov ¢

, Advocatc for Applicanis) /&5 N Z< hgg, M < A . ]6:@/{«406_
/v f? &.D. LLéidéZ:;z\

Adv‘rocate for Respondent(s) : o f ¢ C ‘
" Notes of ‘the Registry Date | - Order of the Tribunaf

846400 | Present: Hon'ble Mr.D.C.Vermae,
' Judicial Member.

Mr.Re.KeChoudhury, learned counsel

X ;:'\“_i'm PR Al h\W“( B TB a . . .
b et WD n,ﬁ . | for the applicant seeks time to fikm
RN produce relevant rules where the relief:
s \lf(‘ 3 '
1:{; B N b(?}—";j has been claimed. List on 14.6.00 for
1§ WA
mcd o é@%ﬂ ‘ B Admission. j/
. E: ié; ‘éb{?\ﬁ@ : SR Member(Judicial)
' 8 S lm. ‘ :
@/ '14.6.00 present ¢ The Hon'ble Mr D.C.Verma,
o ) Judicial Member.
A/@&/» ,67‘0/4.01/("& ‘
. 3 ;CO BMA : o ' The applicant has claimed that his
L 4’0? © . | answer scripts of General Accounts,
W . % k’)\(y S Treasury and financial Rules for the
: . . /)\\ |  Divisional Accountant Grade Examination

 held on 6.12.1999 be re-evaluated by an
. impartial examiner.

contd..



C.A. 189/2000 i‘

Notes of the Registiry

[)&téﬁ,

Order of the Tribunaf

14 '6 -00

2000 was issued from the office of the

The brief facts of the case is that
the épplicant appeared inl the Divisional
Accountant Grade Examinatiocn held on
6.12.19989. The applicant could not pass
the said examination. Memo dated 12.5.

<
=

accountant General (A&E) Meghalaya,

'Shillong directing the applicant to

appear in the remalnlng papersi.e.

' General Accounts,, Treasury and Flnanc1al

Rules, the examination of Wthh is

(scheduled to be held on 26 6. 2000 The

claim of the ‘applicant is that he per-
formed all the papers well and consequent
-ly the direction to’appear. in.the

_sdpplémentary examination is not correct.
| The applicant has therefore prayed that
~his answer script be examined by impar-

tial examiner. :

At the time of admission learned
counsel for the appliCant admitted that
the applicant has not made any represen-

 tation to the departmént in reSpeét of

the rellef clalmed by him before this

'Tribunal The learned counsel has rightly

agreed that he may be given cnly two
days time to make a proper representation

“{tc the department. Learned ccunsel
thowever, submitted that as the examina-
jtion is scheduled on 26. 6.2000 his

representatlon be decided prior to the
samé date. Learned counsel for the
reSpondents has no objection to the
aforesaid prayer of the learned counsel
fcr the applicant.

in view of the abowe the C.A. is

,dec1ded at the admission sfage with

l;berty to .the appllcant to make a
representation to the appropriate authc-

5 rity of the respondents department within

3'days from today. The respcndents are

directed to decide the said representati
}|-¢en within. a pericd of 1 week from the

date of receipt of the said represen-

tation.
léz///,//“" contd..
.



A Cc.A. 189/2000
A f o)
Notes of the Registrty | - Date ‘ Order of the Tribunat
Tecerveo! oy of oroler 14.6.00 ' The 0.A. is decided accordingly.

oated 14/7000 on bekalf Costs on parties.

of Mx. BL. PThak AH.Casc

Eiﬂgbéyﬁe | Member (J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
- GUWAHATI BENCH: GUWAHATIL

(AN APPLICATION UNDER SECTION 12 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION No/ 65701’ 2000.
.\
Between °
Sti L Krishna Gopal Singh . - Applicant
| -Versus-
The Union of Incii_é & others. - Respondents ‘ '. L
INDEX
S1.No. Patticnlars _ Annexure Page No. \
Application _ o 1t0?
. Verification , 2
- Letter dated 25-10-99 Al . 910
Memo dated 12-05-2000 A2 1
LN
- Filed by
 Fowyit Kuman Dev Ghondls 2wy |

(R.K Dev Choudhury) ‘
Advocate. ‘
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GUWAHATI BENCH: GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985) |

ORIGINAL APPLICATION No/J7_of 2000,

. >

1]

2]

3]

BETWEEN

- Sri L. Krishna Gopal Singh

Oaugualified Divisional Accountant
Qffice of the Executive Eungineer,

Irrigation & Flood Control Dept.,

Floaod Control & Drainage Division

Division Ho.1 (I & F C D)
Lawphal Pat, - .

Imphal, Manipnr..

PIN- 795004,

,Thé Oaion of India,

Représented by the Comptroller

and Auditor Gerfieral. New Delhi.

The Accountant General (A&E)
to.,

Y

Heegh

o

ya

a
‘Shillong, Meghalaya.

The Chief Engineer, Irrigation
& Flood Control Dept‘, Manipur
Khayathong, FP.0O.- Imphal,
Manipur, PIN-795001.

uiwmmejw | L



' 3

4] That The Executive Engineer,
7 Lrrigation % Flood Control &
Dfainaée Division Ne.l, Irrigs-
tion and flood control Dept.
: Manipur, Lamphal Pat,
| Inphal, Manipurf.PIN 795004

ot ' | ‘ L. Bespondents.
20 'LIC o
1] BARTICULARS OF THE . ORDER _AGAINST
' c ATIOR IS )

This application iz made againsf the
Hemo . No. DA/Céil/Result/DAG/96a97/99—2000/231
3236 dated 12-05-2000 issued by the Office of
the Accountént—Gengral.(A & E) Meghalaya eteo,
Shillong declaring that the applicant who
appeared in the Divisional Accountant Qrade
Examination held during December 1899 bearing
Roll No.1 ecould not pass iﬁ the aforeszaid
examination. The Memo further declared that
the applicant secured a3

Elementary Book-keeping. e was however

emﬁtinn marks in
B

directed to appear in the only remaining
paper, i.e., General Accounts, treasury, andgd
Financial Rules,: the examination of which is
scheduled to be”held on 26-6-2000 and this is
his lastvehanée to appear in ‘the D.A. Grade

Examination.

21 JURISDICTION OF THE TRIBUNAL:

\
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! The applicant declares that the
" subject matter of the case which he wants to
redress 1is within the jurisdiction of +this
Hon "ble Tribunal.
3] LIMITATION:
] A
This application further declares
that the application is within the limitation-
prescribed in Section 21 of the Aduninistrative
. Tribunal s Act, 19856 )
4. C » CASE
\' 4.1] That +the applicant 1is an ewployvee
under the Accountant General (A & EBY, Manipuar,
Imphal =znd &t present he is posted as the
naugqualified Divisional Accouvntant in. the
Office of +the respondent No.4, i.e., +the
Executive EKngineer, Flood Control & Drainage
Division HNo.l, Irrigation and Flood Control
Departwent, Manipur, Iwphal. The cadre of the
sawe post is controlled by the respondent.
No.Z.
. "‘ 4.2 ) That the Respondent No .2 iszued

letter No. E.O. No. DA Cell/135 dated 25-10-99
directing the applicant - to. appear in the
Divisional Accountant Grade Eﬁaminatian té be
held on 06-12-99 and 07-12-99 in the following
two subjects = (1) ngeral Accountants,
Treasury and ~Financial @ Rules, and (ii)y

Elementary Book-keeping.

L tshprel &



Annexure-A/ is a copy of the above

1
letter dated 25-10-99.

4.3] | That, th& applicant as per direction
in the above letter dated 25-10-939 appeared in
the Divisi&nal Accofintant Grade Examination
held on 08-12-99 and 07-12-99 at Shillong. The

T the , said

-’

. - applicant had done well

i
examination in both the subjects nd as such

A
was expecting to come ont successful in both
- the subjects. .

\

>

4.4. That the applicant received a ietter
issnued wunder memo No. DA Cell/BResult/DAG/S8-
97/99-2000/231-236 dated 12-05-2000 {5sued by
the respohdeht No.2 inforwing ‘the applicant
that he "coqld not pass the Divisional
T Accountant Grade EKExawination held on 06-12-98
and 07-12-99. How&vepf the applicant had
secured exemﬁtion marks invElementary keeping.

H was further directed +to appear in the

Iy

g

remwaining paper, i.

Treasury and Finzuacial Bules in an examination

to be held on 268<06-2000 and that- this is h

., General Accountants,

s
n

‘

ot

last chance +to appear in the Divisiona

Acconntant Gradée Exsmwination..

- -Annexare-A/2 is

3
Mewo dated 12-05-2000.

4.5 . That the applicant states that he had
fared well in the Divisional Accountant Grade
. : Examination hgld on 08-12-99 and 07-12-99 and

"was sure that he wonld come out successful .

v

However, he was shocked to receive the abov

ity 2o



6

letter vide mewe  dated . 12-05-2000 nformlng

i
him thdt ‘he. had fdllPd in one subject, namely
Fi

ueneral Accoants, Treasary and ial
- . Bules. ‘
5] @GROUNDS FOR RELIEF WITH LEGAL PROVISION:

.

5.1 For that the Respondents have not
evaluated the applicant’s answer seripts,
as shéh, the same has violated applicants
right under Article 14 of the Censtitutioq
of India ‘and principles of natural

L
St . ; S

justice. . -

5.2 For that the Respmnden.s;aeted arbitrarily

and irregularly as such the answer script
’ of the'éaper of General Accounts, Treasury
. and- Finanecial . Rules of  Divisional
Accountant Grade Examination held on 06}
12-99 were not evaluated properly and

liable to be re-evaluated.

% For that falir play and transparency being

N

the guiding spirit in such matter the
applicant iz entitled to claim for re-

evaluation of the paper.

6.4 For that justice and equity demands that
the applicant is entitled to get jus tice
in the matter.

6] } 8 0 YIES 15 :

The applicant sta tes that ther e is no

ather statutory and/or alternative rem medy



i)

which +the applicant is supposed ‘te have
exhaust hefore approaching this Hon "ble

Tribunal.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER COURT OR TRIBUNAL:

That the applicant declares that the
matter reéarding' which this- application is
made is not is_not pending before any couft of
iaw ar‘any'other authority or any other bench

of the Trihunalv

a. RELIEF SOUGHT FOR:

8.1 . To  direct the respondentas to re-
. \

svaluate the ARNsWEr seript of General

Accounts, Treasury and financial Rules for the
Divisiconal Accountant Grade Examination held

an 06-12-99 by any impartial examiner.

4] ~ INTERIY ORDER IF ANY PRAYED FOR:

.

No interim order is prayed for.

101 Particulars of Postal Order: - Coa
il1-  NO. of 1.P.O. - . 4q7 265
ii] Hame of issuing Post Office  : @PO Geuwodz oty
iii} " Date OFf Issue of Postal Order : 6/e/zc00

ivl . . Post Office at thch payable s Guwkalr

121 LIST OF ERCLOSURES: As per Index.

'
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CATIO

I, Sri L. Krishna Gopal Singh, son of

Late L. Ratnamani Singh, aged about 51 years, .
dent Of) Keishhamthong \‘Hani‘ﬂg Longiam
i, Imphzl-795001 presently working as
unqualified Diﬁisional Accountant; Office 'mf
thhe_. Executive Engineer, Floaod Control &

Erainage Divisibn, NoeoI (I & FCD) Lawphal Fat,

Imphal Manipar, PIN-795004 do hereby verify

that the "“statements wade in paragraph nos.

4.1, 4.3, 4.5 are true to my knowledge: and

-those wmade in paragraph nos. 4.2, 4.4 are
"wmatters of records derived _therefrowm which I

“believe to be true and.the rest are wy humble

submissions before this Hon ble Court. I have

Place @zqulzaﬁ' ’ f
Date : y/o/z000
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.. ANNEXURE~ 9

o ot b sk ¢ Gt g g

QFFICE OF THE ACCO T NT GLNERAL (A&E) MEGHALAYA ETC SHILLONG.
\/ Lt \\>\
E.O, NO. DA Cell/135 iii. oef&///m % Dated, 25,1099

'!‘. \. ,
:‘.I-‘ : '{;f
“ \ /L '1:5
The next DlVlSiOnﬁI Accduntant Grade Examination

'f"li

will be held as per sdheduiewindicated below :=-

Date Day Time Subie
6012,99 Monday 3hrs from 10,30a.m General Accounts,
' to 1430 poms Treasury and Financial

e ' T Ruleso,

712699 Tuesday 2Ahrs from 10,30a.m Elementary Book

PR t0 1.00pome Keeping,

— ,

" 20 The Examination will be held at Shillong and the

particulars and actual venue are to be obtained from DA Cell
Section just half an hour before the commencement of the
Examination.,
3. Shri L. Krishna Gopal Singh is allowed, to appear
4n the Divisional Accountant Grade Examination to be held as
per the Programme mentioned above, Index Noo.l is alloted to
Shri L. Krlshna Gopal Singh and he is instructed to write only
‘the Index No, on the fly leaf of answer book. He is not to

- write his name on the fly leaf or any page of the answer booke.

ETS The Rules and syllabus for the D.A, Grade Examina-
tion are available in Annexure-III to Appendix=I 0f CoeP.WeDo
Code (2nd Edition) 1965, The extract of these rules may be seen
in Annexure~I to this circularse.

56 Shri L. Krishna Gopal Singh should bring an identify
caxd issued by the respective Divisional Officer and should
produce the same when demanged at the time of Examination.

./4ﬂe9ﬁ%{ Sre Deputy Accountant General (Admn) .

g
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‘Memo No.DA Cell/‘2372792-93/1298—-1301 Dt ":)-@s\ \0 \ O\f‘j

u2m ¢ \l\

4

N

a Copy forwarded to :

REGISTERED$
, £

The Executive Engineer, Flood Control & Drainage
Division NooXI (I&FCD) Imphal, Manipure He is
requested to bring the content of this circular
to the notice to Shri L. Krishna Gopal Singh,.
ungualified DA, working under him, He is also
requested to direct Shri L. Krishna Gopal Singh
to appear the DA Grade Examination to be held at

. Shillong on 6th and 7th December 1999,

REGISTERED:2,

Shri L. Krishna Gopal Singh_unqualified DA, 0/0

of the Executive Engineer, Flood Control & Drainage
Division No.I (I&FCD), Imphal. He is directed to
appear 1n the DA Grade Examination to be held on
6th and 7th December '99 as per the programme

indicated above, at sShillo Capty B2 R oo
2 pj/\{f\_t(h ey .IJ.:L/\,Q ,EQ\Q& g‘.o t('{\}’ -\-l X\A,kxk

3¢ PoCo file of Shri L. Krishna Gopal Singhe
4o, Court Case fileo

Atested

2

Senior Accounts Off
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ANNEXURE= 4/

b Y)

X ’&'ﬂlﬁ 9? m ACGOWXAI"I GENBKAL ( Akl) MUGHALAYA ETCay - -

£ oL SHILLQHG*.

- 31100 -"o m 0011/22 : Dated,8/5/2000
“lroov o -ghe Aqcountent Genersl (AXB), Meghalays, etcs)

o ':‘;-_‘»,Bhn]nB¢ dﬁc.lﬂma that Shri Le Krishnd Gopal &ingh vho sppeared

" ‘n heDivisionsd Acouwntunt Graie Lxaminetion, hold during
© . _Deceuber, 1993 bosring Index Hou/All Kool ‘could not pess the

e a:nm.u mmm.ma.

Attwm/

RN sus Shre Lo Krisina Gopal 8 fngh secured exempticn marks
. 'Ln na-nhn Book Keepinge

Authoﬂ.t 8 AeGol & Oxderx - -
. dated 27{%2000’ at »/ s-‘f;i in ths f£ile Neoe DA Cell/ aeaalv
| DM/QM?m-aom. N

84/~
‘ : 83 Lys Accountant Geneml(Adm.)’o

Meno 30. DA 0011/ Result/DaG/56«57/99+2000/23 123 m h
Copy, forvendad fo¥ informetion and necessery actj.o oy

1) 'rm Aecwwmntant General (A38), Mandpur, Ymphd
a’ The Chiﬂt Kngi' Wﬁr'(l @ Fm). Mand, [ary Inphll.

3) The Executive Lnginecr, Zlcod Control & Drainage Division

- Mow X X & ¥Cir i, Imphel, Nanipur, He 1s requested to Instruct
ohri L, Krishna Copal 6idgh, unqualified DA, to Appear naxt

‘ mnmmatm to be he].d o 26&.2005 Shrl IL.Xrisina
Gopal E84ngh 18 to appeay only remaining papsr 1.0, General
Accounte, Treasury & Financlal Rules,

§). .-8hri L, Krishna Gopsl Singh, unqualified DA O0A the Bxecutive
_ Enginesr, Flcod Cantrol & Du.mago Pivisian Ho—l (I& FCD)j
Imphal, Ksnipure Ee 18 directed teo a eayr the rowmining paper
- Lo General Accownts, Trezsury end cial Hules %o be

- heldd on 264662000. It ey bs noted t.hat the next hxamination
to Do held on 266652000 4# his last chance to sppear the DA

- 'Omede Wmat.m::. ‘

5) PeCe Pile of vhri Ly Lruhna Gopsl Singhe

‘6) s.c;“r:.m.

LA



